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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 163 of 2025
IN THE MATTER OF:
Dinesh Goyal & Anr.

...... Applicant
Versus

Cianesh Acapwal SeiCie. o - = s oee s o g s Respondents

Affidavit on behalf of Respondent No. 17 and 18 Uttar Pradesh

Pollution Control Board

T . Bhuvan Prakash Yadav S/o C.L.Yadav, aged about 46 years,presently
: ,So,stcd as the Regional Officer, Uttar Pradesh Pollution Control Board at

-

j-';;fleerul do hereby solemnly affirm and state on oath as under-

That a joint committee was constituted 7 by District
Magistrate,Meerut vide letter no. 482/Sowosmato /2025 .
27/06/2025 for inspection of site.

Copy of the letter dated 27.06.2025 is annexed herewith and marked

as Annexure 17/1.

=
2

That the Joint Committee visited the subject site on 25.07.2025. A
true copy of the Joint Committee Report dated 26.07.2025 is

annexed herewith and marked as Annexure-17/2.

4. The observations made in the Joint Committee Report:

ATTES |

AKHILESH KUMAR
NOTARY MEERUT
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The garbage generated from the campus is collected in a shed
at the back of the campus. The garbage is disposed of from
time to time through the Cantonment Board.The
representative present informed that when it came to notice
that garbage was burnt by the sanitation workers in the past,
burning of garbage was prohibited.

During inspection, some amount of solid waste containing
plastic and dry flowers were found dumped at the site. Apart
from the above, cow dung was also found dumped. Animal
husbandry activity/ Gaushala is not located in the premises.
Photographs are attached with the inspection report.

The well is said to be located inside an open building near the
main gate of the temple complex. At present, the well has been
completely filled and leveled. The marks of the well and the
bathing platform are located inside the building.

During inspection, the cleanliness in the premises was found
to be normal. However, it was found that the collected
garbage was not being disposed of regularly.

The concerned need to make the arrangements for regular
disposal of the garbage and bio-composting of the flowers.
The temple complex is of ancient and archaeological
importance. It would be appropriate that the State
Archaeological Department, Lucknow, Uttar Pradesh should
take necessary action or direct the concerned person regarding
the maintenance of the éompiex (temple, well etc.),

management and cleanliness etc.
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5. That the District Magistrate, Meerut has asked State Archeological
Department, Lucknow to take necessary action or direct the
concerned person regarding the maintenance of the complex
(temple, well etc.), management and cleanliness etc. vide letter no.
1042 / 3mRo3Mo—4I-1 / 2025 dt. 28.07.2025.

A true copy of the letter dated 28.07.2025 is annexed herewith and

marked as Annexure-17/3.

0. That the contents of the Affidavit are true and correct and nothing

Bl

DEPONENT

material has been concealed thereof.

VERIFICATION:

Verified at Meerut on this the 30"day of July 2025 that the contents of
above affidavit are true and correct to my knowledge based on records and
information received and believed to be true, no part of it is false and
nothing material has been concealed therefrom. ?%_AU,

—
DEPONENT

ATTE

AKHILESH KUMAF
MOTARY MEERLTT
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OFFICE OF THE DISTRICT MAGISTRATE MEERUT.

UAB B2/ EOYOBERI0 /2025 T X7 —06—2025

CaRiGR RIS

TaegRT AN 'R @R § A 0.ANo. 163/2025 (LA. No. 296/2025)
Dinesh Goyal & Anr. Vs Ganesh Aggarwal & Ors. ¥ g e fRie—22 /04 /2025 &

ety e B
S 5. OA raises substantial issue relating to compliance of environmental norms.

6. Issue notice on OA and 14 No. 296/2025 to the respondents for filing their responses/replies
by way of affidavit at least one week before the next date ¢f hearing through e-filing. If any
‘respondent files the reply directly without routing it through their advocaie, then that respondent
must be present virtually io assist the Tribunal. The Applicant is directed to serve the
respondents and file an affidavit of service at least one week before the next date of hearing.
7. List on 01.08.2025. "

JEITT YBOT W AIEE F g 4 7 5 s ey e weea /R o uRew o
Tdh YTEE FHIT OO, ST Wew gl WM, WG dve, SwR Woul & o Red er| Sw @l
100 TeT GRTT 8 O foRmac) aRa &1 BT & | ofaed &7 TR € a5 ¢ & w1 Sff &) &
IR B ufardl 99 W eifdeH o o7 Ud 99 a5 § A0 @%@ g @R W 8 | AR gl
T 3MAEd A ol & § HeRT T B A IR & 8, e arg ygwe €6 8 am
T g wiRer anmdw feAie-22,/04 /2025 U wfEE, wufERvl @9 Gd Sferary ofans

FRIAY, SO0 SIRIA @ UIE—TASIE-430 / 81-7-2025—1940565 Aeii—23 /06 / 2025 (SRR
) B oguTerd W A0 TRAST § REREM Sai 9 # wardl sidart 3 e et @
&/ afafy nfea o S 38—

Afed, RS [THRT Uit T, #16 |

SArrelt Fdt BuTd, iR AR &g, R AT, 6 |

MUY HIN RRGC—2IH, T |

ofor ERERY, B, iR

e AfSe), SodougyYr Y=Y 918, AWS |

arfdrerdY s1f¥yzar, Sowosrel T (ATN), #RS |

arefiere, snfadiarsiee wd offp gear, #ve Afa (9868220302)
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S el & arqurer # |y o1 AR fear S & P e FRlewn, siffert
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16‘9
(T dlodo f¥E)
frenfere, 13 |

P
iR
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2—TR IR, TR AT, #%5 |
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4—3TR FIARISENRI—TTR, AR &1 3Maeads Hriare! &g Ufhd |
wfafer—far=ifése sereRal @ SuReaER el Jfdd |

1—9fIa, 736 e e, 735 |

2—4refl o1 FAUTEl, TR R Syad, TR fA9TH, #%G |

3—3R TR ARG E—YIH, 71T |

4—Yferq eFTRAARY, e, WS

5—&TAg JAAHRY, Sowougyvr =7 91, #Ro |

6—3TEEHT AT, Jodostel A (A7), #s |

7—37efleTe, STfbalaiciiad Wa JiTh 3TN, AXe Hidhe (9868230302)

frenferpr, #76 |
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A0 ISR BRT Afimvor # Ao aftogo wea—163 /2025 e Mae wwe s
ST THY WAl UUS  aed  (QME0V0 w206 /2025) A uiRq ameeT

fasi—22 /04 / 2025 & Hed # e |

"o W BRI iR, 98 feeett # ARt afowo TEIT—163 /2025 fa=ror
MY UU 1G¥ I T ATl UUL arad # Ui amer fesie—22 /04 / 2025 &

q& 39 R &

1. In this Original Application (OA), the applicant pleads that an ancient well existed

in a mandir named Shree Bilveshwar Nath Mahadev Mamz’ir, which was situated at the
back of Sadar Police Station, Meerut Cantt, Uttar Pradesh.
2. Further plea of the applicant is that property is a heritage property and well itself
was 100 years old and a part of the heritage property.
3. The applicant alleges that the well is being filled up, and some of the respondents
are attempting (o encroach upon :'[.and raise construction in that area. The applicant
alleges that certain persons with criminal minds intend to make shops on the well and
sell it for commercial gain.
4. The applicant has also alleged about open burning of garbage, causing air pollution.
In support of such a plea, Learned Counsel for the applicant has referred to photograph
on page no. 103 1o show that well has been filled up and also photographs on page nos.
105. 106 and 107 in support of the plea of open burning of the garbage.
3. OA4 raises substantial issue relating to compliance of environmental norms.
0. Issue notice on OA and IA No. 296/2025 to the respondents for filing their
responses/replies by way of affidavit at least one week before the next date of hearing
through e-filing. If any respondent files the reply directly without routing it through
their advocate, then that respondent must be present virtually to assist the Tribunal
The Applicant is directed to serve the respondents and file an affidavit of service at
least one week before the next date of hearing.
/. List on 01.08.2025..."
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Latitude: 28.989253

A c1.6m.
ime: 07-25-2025 11:19
Note: Bilveshwar Mahadev Parisac well-

Note: Bilveshwar Mahadev Parisar 1
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TS | 2
THiH: (D 9 /FR0M0—EAE / 2025 et - 20072035

fava— w0 wsfg aRa afevor § aifSia aovo we—163 /2025 219 TRreT o sy
I THY Ele UUE 31eW  (3MS0T0 w206 /2025) ¥ WIRG QMR
fesiP—22 /04 /2025 & AFUTS & HaeT H |

HEIEy,
U1 SWIE {97 F7 Fod U89 F BT B BN 7o I8 R e, 78

feeell & Aifsra sfoto Wear—163 /2025 9w MUe Toe aed §9M Y AT UUE
Ires § wike aew fadie—22 /04 /2025 & &g e PR §-

“l. In this Original Application (OA), the applicant pleads that an ancient well
existed in a mandir named Shree Bilveshwar Nath Mahadev Mandir, which was
situated at the back of Sadar Police Station, Meerut Cantt, Uttar Pradesh.

2. Further plea of the applicant is that property is a heritage property and well itself
was 100 years old and a part of the heritage property.

3. The applicant alleges that the well is being filled up, and some of the respondents
are attempting to encroach upon it and raise construction in that area. The applicant
alleges that certain persons with criminal minds intend to make shops on the well and
sell it for commercial gain.

4. The applicant has also alleged about open burning of garbage, causing air
pollution. In support of such a plea, Learned Counsel for the applicant has referred to
photograph on page no. 103 to show that well has been filled up and also

photographs on page nos. 105, 106 and 107 in support of the plea of open burning of
the garbage.

5. OA raises substantial issue relating to compliance of environmental norms.

6. Issue notice on OA and IA No. 296/2025 to the respondents for filing their
responses/replies by way of affidavit at least one week before the next date of hearing
through e-filing. If any respondent files the reply directly without routing it through
their advocate, then that respondent must be present virtually to assist the Tribunal.

The Applicant is directed to serve the respondents and file an affidavit of service at
least one week before the next date of hearing.

7. List on 01.08.2025... "

Mo TASIC! ERT UIRG Sa ARY & IqUloF § $rafad ey 6a—482 /

&o0Ba0 /2025 RAF—27 /06 /2025 F WA A HAWE FAR G TIE "R W
< /AR @1 e fear €1 TRt Wi g srimwER) &1 v Rud ¥ ghm
far T & & 4R oRwR 9 vd wiofas wew @1 @ 9 5w wa@ fae @
HREMT H €| ARAT B U Ford ¥ IR B AR, B3 T B WaREg Ve U9 A
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